Government of Jammu and Kashmir,
Revenue Department, Civil Secretariat
JammulSrinagar

Notification
Srinagar, the ;302 ,July, 2020

each as “Estates Officer” for the purposes of the said Act, in respect of the
premises controlled by Jammu Development Authority:-

S. No | Designation
01 Tehsildar Zone-A

02 Tehsildar Zone-B
03 Tehsildar Zone-C
Tehsildar Zone-D

Jurisdiction
Jammu North, Bhalwal, Marh, Mandal.
Jammu, Jammu West, Nagrota.
Jammu South, Bahu, R.S. Pura
Bari Brahmana, Vijaypur, Ramgarh,
Samba, Bishnah.

By order of the Government of Jammu and Kashmir.

Sd/-
(Dr. Pawan Kotwal) IAS
Principal Secretary to the Government,
Revenue Department

No. Rev/LB/65/90-1 Dated: - go -07- 2020
Copy to the:-

1. Princip Secretary to Hon'ble Lieutenant Governor, J&K.

2. Finandal Commissioner, Revenue, J&K.

3. Joj Secretary (J&K) Ministry of Home Affairs, Government of India.

4. Pivisional Commissioner, Jammu

5.

Commissioner ISecretary to the Government, General Administration Department.
Secretary to Government, Department of Law, Justice and Parliamentary Affairs
(with 7 copies).

7. Deputy Commissioner, Jammu.

8. Vice Chairperson, Jammu Development Authority, Jammu.

9. Director, Archives, Archaeology & Museums, J&K, Jammu.

10. Manager Government Press, Jammu for publication in the Govt. Gazette.

11. OSD to Advisor(S) to the Honble Lieutenant Governor.

12. Put. Secretary to the PrincipallSecretary to Government, Revenue Department.
13. I/C Website Revenue Department.

14. Notification / Stock file.

>
(D.P. Sharma)
Under Secretary to the Government
Revenue Department



